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(c) the reaction of Government

thereto; and

(d) how do Government ensure
that this policy does not lead to rise in
market price of medicines both essential
and oon-essential ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKER) : (a) Yes Sir. DGS&D is
annually buying certain medicines o1
rate contract basis.

(b) to (d) The miximum  prices
in case of controlled formulations are
controlled under the Drugs (Price
Control) Order, 1979 by the Ministry
of Chemicals & Fertilizer by fixing the
Maximum Retail Price for each of such
formulations. Before entering into
contracts DGS&D compares the prices
quoted by tenderers with the maximum
retail prices fixed by Ministry of
Chemicals & Fertilizers to check up the
reasonableness of the prices quoted. As
such The DGS&D while concluding the
contract considers whether the firm offers
the discount as allowed to a wholesaler,
to DGS&D wunder the Drugs (Price
Control) Order 1979. DGS&D  thus
purchases the drugs at rates lower than
the maximum retail price. Thus
DGS&D purchases do not hike the
market price of medicines.

Central Public Sector Undertakings in
West Bengal

4650. SHRI 'AMAR ROYPRA-
DHAN: Will the Minister of FINANCE
be pleased to state : '

(a) the number of Central Public
Sector Undertakings set up by Central
Government in West Bcngal for the
development of industries in West
Bengal since 1980 till date;

(b) the number of Central Public
Sector Undertakings to be set up by
Central Government in that State:
during the Seventh Five Year Plan ;
and
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(c) if the answers to (a) and (b)
be in negative, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTER OF FINANCE
(SHRI S. M. KRISHNA) :
(a) As per information available
four Central public underiakings were
set up in Wast Bengal, all by way of -
takeover, during the period Ist April,
1980 to 31st March, 1983. There has
also been substantial increase in investa
mentnt in the Central public enterprises
located in the State during the above
period, The investments in Central
public enterprises represented by the
value of gross block located in West
Bengal has increased from Rs. 1540.39
crores as on 31,3.1980 te Rs. 2394.14
crores as on 31.3.1983.

(b) The Seventh Five Year Plan
has not yet been finalised and hence
details are not available at this stage.

(c) Does not arise.
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Implementation of Liberalised Pension
Orders

4652. SHRI. ANWAR AHMED :
Will the Minister of FINANCE be
pleased to state;

(a) whether  Government have
implemented the Liberalised Pension
Orders i1n pursuance of the Supreme
Court decision;

(b) if so, the categories of benefi-
ciaries;

{¢) whether the family pensioners
have been covered under these oiders;

(d) if poi, the reasons thercfor;

(¢) whether Government propose

to extend the above pension orders (o0

the family pensioners also in view of
the Supreme Court decision in which
all the categorics of pcensioners were
included; and

(f) il not, the reasons thers os?
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THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI

S M. KRISHNA) : (a) Yes, sir.

(b) Pensioners in receipt of follo-
wing types of pension are the benefici-
aries:—(1) Retiring Pension (2) Super-
annuation Pension (3) Compensation
Penson (4) Invalid Pension (5) Compas-
sionate Allowance and (6) Compulsory
Retirement Pension.

(c) to(f) Family pension is determined
on an entirely different basis and not
on the basis of the Liberalised Pension
Orders of 1979. Therefore, the judge-
ment of the Suprecme Court has npo
relevance to this class of pensioners.
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